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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL ERABAD EBENCH HYDERABAD,

>
M.A.NO,225 of 1993 in OASE No, of 1993,

Between ' Dateds «3,1993,

P.Srinivasa Rao see . Applicant

And ) i
i, Indian Council of Agricultural Research, KrishiBhavan, New Derﬁ;:

2+ The Director, Central Research Institute for Drvland aAgriculture
(ICAR), Santoshnagar, Hyderabad.

3, The Senior Administrative fflcer, Central Research Instltute

: for Dryland Agriculture (ICAR), Santoshnagar, Hyd.—"

e

sas Respondents —

Sri. G.Bikshapathi ~
Sri. E.Madan Mohan Rao, SC ICAR. -

Counsel for the ppplicant
Counsel for the Respondents

-
-
-
[

CORAM: . .
Hon'ble Mr, Justice V,Neeladri Rao, Vice Chairman '
Hon'ble Mr, R.,Balasubramanian, Administrative Member /_

The Tribunal made the following order:-

Heard. All along this Tribunal 1is not allowing the ; 5'
monetary benefits for the period earlier to one year before the d
of the filing of the petition, if there is a delay in f£filing t:.hef’r
iis rqgawﬂ o pay £fixatiuvn ewc, Hence, in this case also, the der
is condoned subject to the condition that even if the amplicant v
succeeds in this OA., he is not entitled to the monetary beneﬂ
for the period prior to 10.3.1992 as this OA is filed on 10.3.4_.]

Deputy Registrarn/(J

*
Copy tos
1a Indian Council of Agricultural Research, Krishi Bhavan, New Delk
2+ The Director, Central Research Institute for Dryland Agriculture
(IcarR), Santoshnagar, Hyderabad-659.
3., The Senior Administrative Officer, Central Research Institute for
Dry land Agriculture (ICAR), Santoshnagar, Hyderabad-659 ~

4, One copy to Sri. G.Bikshapathy, advocate, CAT, Hyd.
5., One copy to Sri. E.Madan Mohan Rao, SC for ICAR, CAT, Hyd. -

‘6. One spare copys, -~ n
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
'HYDERABAD BENCH AT HY-DERABAD.

ThE HONf BLE ME\.JUSI‘lGE V.NEELADRI RAOQ -
. VICE CHAIRMAN

AND

THE HON'BLE MR.k.BALASUBRAMANIAN s
MEMBER(ALMN) -

AD

'lTHn HON'BLE MRLT.CHANDRASEKHAR

REDDY 3

DATED: ”f“fﬁ73// _1093
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ORDER/ JUBSMENT—,

MLMBER(JUIL)
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: Allow d. Central Admmlstratwe Tribuna h
£ th d ti DESPAT ch

D&s ose o wi ifection

- {7 APNISE

as withdr

Iusmisa

Dismisse

Oismissed $or defaul
. Ordered/Re jecte

No order as to costs.,

HYDERABAD BENCH.






